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Central Administrative Tribunal
principal Bench

0.A. No. 1514 of 1999
New Delhi, dated this the gth July, 2000

-3 : HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
R HON ™ BLE MR. KULDIP SINGH, MEMBER (J)

~ Chandra Kant rRavivanshi,
' s/o Shri Khawani Singh
R/o B-248, Nanakpur&,
New Delhi-110021. : .. Applicant

(By Advocate: Shri Harvir ¢ingh)
Vérsus

1. union of India through
the Secretary,
Ministry of Scicence & Technology,
pept. of Science & Technology,
Technology Bhawan,
New Delhi-110016.

Ui 2. surveyor General,
survey of India,
Hathi Barkala,
petiradun~248001 (U.P.)

3.  Addl. Surveyor General,
Map Publication,
Hathi Barkala,
pehradun-248001 (U.P.)

4. The Director,
office of Director survey (AIR),
Wwest Block No. 4,
R.K. Puram, New Delhi-110066.

5. Mr. J.K. Kapoor,
: Estt.-cum—Accounts officer,
G office of the Director Survey (ATIR),
west Block No. 4,
R,K. Puram,
‘New Delhi-110066. .. Respondents

(By Advocate: Shri Rajeev Bansal)

ORDER _(Oral)

MR. S.R. ADIGE. VC (A)

Heard both sides.

2. It is not denied that when a DPC was held
on 12.11.98 to conéider the case of applicant for

,promotipn from Office Superintendent to

4




-2 =

Esttom=aum=Accounts Officer, no charge sheet had
actually been issued to spplicantsl Respondents
contend that issue of charge sheet to applicant on
that date was under contemplation, and was isgued

subsequentlyin April¥May,2000

2. Applicant;s counsel Shri Harvir Singh states
that the charge sheet issued in April/May,;2000 contained
charges which were identical uvith those contained

in the criminal case alleging defalcation of vty
money in which applicant was acquitted on 1%!4198,
and in any case as no charge sheet has been served on
applicant on the date the DPC met on 12171398y the
DPC could not have kept applicant'!s result in a
sealed covery He relies upon Hon'ble Supreme Courtfs
ruling in Union of India & Orss VsoDra(smte) Sudha
Sal hany wherein it has peen held

"If on the date on which the name of a
person is considered by the DPC for
promo tion to a higher post; such pepson
is nei ther undr swspensiocn nor has

any departmental proceedings been
initiated against himy his namey if he
is found meritorious and suitanlgy has
to be brought on to the select list and
the sealed cover procedure cannot be
adop ted., "

3! In vigs of thea foresaid ruling this OA succeeds
and is allowed to the extent that respondents

are directed to open the sealed omver forthuith and

if the DPC has found applicant fit for promotion

as EAOJy grant him promotion with effect from the

date of the DPC recommendations isd. 121779840

These directions should be fully complied witH, within.
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( 5.R.ADIGE )
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J1oE CHATRMAN(A)
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